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Interim Progress Report of the Joint Committee in the Matter of OA No, 

619 of 2022; Mast Ram & Anr, Vs. State of HP & Ors. 

1. Background: 

The matter is related to a grievance stating, that The grievance in this application is 

that hazardous waste eMuents are being discharged into nallah and nearby 

agricultural land of village Masulkhana, ‘Tehsil Kasauli, District Solan, 

Himachal Pradesh by M/s Morepen Laboratories Pvt. Litd., a pharmaceutical 

company manufacturing medicines/drugs, which is causing serious 

environmental degradation, posing serious risks to the health of the villagers and 

their domestic animals and damaging their crops”. 

It was directed by Hon’ble National Green Tribunal vide order dated 29/09/2022 

(Annexure-1) to constitute a Joint Committee comprising of CPCB, State PCB 

and Deputy Commissioner, Solan and direct the same to meet within three 

weeks, wndertake visits to the sites, look into the grievances of the applicant. 

associate the applicant and representatives of the concerned project proponent, 

verify the factual position and submit its report within one month. The Stare 

PCB will be the nodal agency for coordination and compliance. 

It was further directed by the Hon’ble Tribunal that, in case the Joint 

Committee observes any violation of consent conditions/environmental 

norms, then it shall forward a copy of its report to:- 

i) The concerned Project Proponent to enable the same to comply with the 

recommendations in the report of the Joint Committee or file objections 

against the observations/recommendations contained in the same and 

file its response before this ‘Tribunal as desired, within one month trom 

the date of receipt of a copy of the report of the Joint Coniuniteee, by e- 

mail at judicial-nzi@yov.in; and 

ii) the concerned Authorities including, Ste PCB and Deputy 

Commissioner, Selan to enable them (© take appropriate remedial 

action, in accordance with Statutory provisions mandating them to take 

remedial action for prevention, control and abatement of environmental 
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pollution/degradation and for protection and improvement of environment, 
by giving notice to/hearing the concerned project proponent and 

following due process of law and they shall submit their action taken 

reports separately, within one month from the date of reccipt of a copy 

of the report of the Joint Committce. 

2. Progress Report 0 and Submission of the Joint Committee: 

2.1 As directed by Hon'ble Nativnal Green Tribunal, the Joint Committee Comprising of 

the following Officers was constituted: 

i. Shri Gaurav Mahajan, HAS, SDM. Kasauli (Member nominated by 
Z Deputy Commissioner, Solan) 
ii, Dr. Narender Sharma, Additional Director, CPCB, RD, Chandigarh 
oa (Member, nominated by CPCB) 
iii. Er. Pradeep Moudgil, Regional Officer, HPPCB, Parwanoo (Member 

Nominated by HPSPCB) 

2.2 The Approach followed by the Joint Committee for arriving at conclusion and 

preparing a factual report addressing all the grievances of the applicant and covering 

all the points of Hon’ble NGT Order, involved: 

iv. Site visit and interaction with the applicant and local villages to understand the 
grievances and determine the affected area. 

v. Sampling from nearby drain (up-stream and down-stream of the industry) and 

from Effluent Treatment Plant (ETP) of the Industry 

vi. Sampling of agriculture Soil of the affected area established from the above Point 

No. 2, to determine the accumulation of contaminants in the soil over a period of 

time, by irrigation with contaminated water. 

vii, Sampling of agriculture crops and the produce, to estimate the — bio- 

magnification of contaminants in plant and produce. 

viii Calculation of Transfer Factor (TF), for determining the bio-accumulation 

‘af metals/contaminants in plants from soil and Health Risk Index (HIRI) by 

considering daily intake and reference oral dose. 

2.3 The meeting of the Joint Committee and site visit were conducted on 31/10/2022 
. er 

(Annexure-2). Both the re presentatives of the applicant and the project: proponents 

ated, as per directions of the Hon'ble National Green Tribunal, 
t . were also associ 
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2.4 The following grievances were shared by the Applicants and other representatives of 

the Village Masulkhana (Annexure-3); 

Discharge of hazardous waste effluent into the nearby drain, which is a source 

of water for animals and irrigation. 

¢ Illegal extraction of ground water/surface water, leading to water scarcity. 

© Contamination of Soil. 

¢ Damage to Crops and health risk to villagers and domestic animals, due to use 

of mixing of hazardous waste effluent into the nearby natural drain. 

2.5 The surface water samples were collected from the nearby drain and ETP of the 

Industry during site visit on 31/10/2022, for analysis of water quality parameters and 

effluent parameters respectively. 

2.6 The sampling of the soil, agriculture crops (Plant) and produce to determine the 

accumulation of contaminants in soil, crops & produce and the correlation with the 

effluent parameters, by the Joint Committee was also conducted during the site visit 

on 31/10/2022 and the samples have been sent to Punjab Biotechnology Incubator 

(PBT!) Laboratory, Mohali. Further, during visit, on the nearby land and in the adjacent 

nala, no illegal dumping of Hazardous Waste and no by pass or effluent discharge was 

observed at the site. 

2.7 The results of analysis of samples collected from nala up stream & downstream, STP, 

ETP, Hand pump, Soil, Crop (Plant) and Produce were received from the Nodal Agency 

(HPPCB) on 15/12/2022. The water samples were get analyzed through the HPSPCB's 

(Himachal Pradesh State Pollution Control Board) central laboratory Parwanoo and the 

sample of Soil and Crop were get analyzed through PBT1 ( Punjab Biotechnology 

Institute) (Annexure-4) 

2.8 Further, as per the observations , the COD concentration in the tinal Outlet of ETP, as 

per Online Continuous 

ime of Sampling was 10 me/l; the Concentration inthe sample drawn by the 
mission Motoring System (OCEMS) installed by the Industry 

at the t 

Joint Commitice 

42% variation (in comparison t 

conducted in HPPCB Laboratory, Examination of previous date of 

and analyzed in LIPPCB Laboratory was 88 me/l, which accounts to 

o OCEMS) that too on the lower side, in the 

analysis results 

wis conducted in HPPCB Laboratory indication variation as MAT yi tof analy 
OCEMS with that of Page Bofd
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high as 300% on the lower side (in comparison to OCEMS). Using this type of data for 

preparing factual report regarding compliance by the Industry and correlation with 

the contamination of water, soil and crops as alleged by the applicant . In view of 

this, a comprehensive study and analysis of different stages of ETP of the Industry is 

required to verify compliance and also to correlate it with the analysis of drain 

water, soil, crop and produce. Further, the accumulation of contaminants in Soil 

(from ETP to drain and then to soil), transfer of contaminants in the agriculture crops 

and bio-magnification in agro-products will be calculated. 

2.9 The documents in support of the compliance of prescribed norms and conditions 

including ground water extraction were provided by the Industry on 2/1/2023 and 

6/1/2023, which are under examination by the Joint Committee. 

3. Prayer: 

The Joint Committee has completed the ficld work. The sampling of drain, ETP, soil, 

agriculture crop and produce has been completed. However, revalidation of the data is 

required through a comprehensive res-sampling of all stages of ETP, to verify compliance 

by the industry and also for correlation & calculation of the accumulation of contaminants 

in Soil (from ETP to drain and then to soil), transfer of contaminants in the agriculture 

crops and bio-magnification in agro-products, if any. 

In view of the above, it is humbly prayed that the above interim progress report may be 

considered by Hon’ble Nation Green Tribunal and grant of time upto February 20, 2023 

for submission of authentic and conclusive report by the Joint may kindly be considered. 

The Joint Committee will abide by further directions of Hon'ble National Green Tribunal 

lt al 
Pradeep Moudgi! Dr, Narender Sharma Gaurav Mahajan 

HRSPCB, Parwanoo CPCB, Chandigarh SDM Kasauli, Distt. Solan 

  

Date: January 16, 2023 
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Item No.06                      (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH 

(By Video Conferencing) 
Original Application No. 619/2022 

Mast Ram & Anr.                                              …Applicant 

Versus 

State of Himachal Pradesh                            …Respondent 

Date of hearing: 29.09.2022 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Application is registered based on a Letter Petition received by Post. 

ORDER 

1.  Mr. Mast Ram resident of Village and Post Masulkhana, Tehsil Kasauli, 

District Solan, Himachal Pradesh has sent the letter petition by email, which 

has been treated and registered as Original Application. The grievance in this 

application is that hazardous waste effluents are being discharged into nallah 

and nearby agricultural land of village Masulkhana, Tehsil Kasauli, District 

Solan, Himachal Pradesh by M/s Morpen Laboratories Pvt.Ltd., a 

pharmaceutical company manufacturing medicines/drugs, which is causing 

serious environmental degradation, posing serious risks to the health of the 

villagers and their domestic animals and damaging their crops. 

2. This Tribunal is empowered to suo moto take cognizance of the cases 

involving questions relating to environment arising out of the 

implementation of enactments specified in Schedule I of the National Green 

Tribunal Act, 2010 as held by Hon’ble Supreme Court in Municipal 

Corporation of Greater Mumbai V/s. Ankita Sinha and others 2021 SSC 

Online SC 897. This Tribunal can also take cognizance of such cases on the 

14

abc
Text Box
Annexure-I
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basis of letter petitions in accordance with settled principles of law governing 

Public Interest Litigation. 

3. Prima facie, the averments made in the application raise questions 

relating to environment arising out of the implementation of the enactments 

specified in Schedule I to the National Green Tribunal Act, 2010.  In view of 

the averments made in the application, we consider it appropriate that a 

Joint Committee be constituted to verify the factual position.  Accordingly, 

we constitute  a Joint Committee comprising of CPCB, State PCB and 

Deputy Commissioner, Solan and direct the same to meet within three 

weeks, undertake visits to the sites, look into the grievances of the 

applicant, associate the applicant  and representatives of the concerned 

project proponent, verify the factual position and submit its report within 

one month by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image PDF. The 

State PCB will be the nodal agency for coordination and compliance.

4. In case the Joint Committee observes any violation of consent 

conditions/environmental norms, then it shall forward a copy of its report 

to:-

(i)  The concerned Project Proponent to enable the same to comply with 

the recommendations in the report of the Joint Committee or  file 

objections against the observations/recommendations contained in 

the same and file its response before this Tribunal as desired, within 

one month from the date of receipt of a copy of the report of the 

Joint Committee, by e-mail at judicial-ngt@gov.in preferably in the 

form of searchable PDF/OCR Supported PDF and not in the form of 

Image PDF; and  

(ii) the concerned Authorities including State PCB and Deputy 

Commissioner, Solan to enable them to take appropriate remedial 
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action, in accordance with Statutory provisions mandating them to 

take remedial action for prevention, control and abatement of 

environmental pollution/degradation and for protection and 

improvement of environment, by giving notice to/hearing the 

concerned project proponent and following due process of law and 

they shall submit their action taken reports separately, within one 

month from the date of receipt of a copy of the report of the 

Joint Committee, by e-mail at judicial-ngt@gov.in preferably in the 

form of searchable PDF/OCR Supported PDF and not in the form of 

Image PDF.  

5. List for further consideration on 24.01.2023.

6. A copy of this order, along with a copy of the application and 

documents attached with the same, be forwarded to the CPCB, State PCB 

and Deputy Commissioner, Solan by e-mail for compliance.

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

September 29, 2022 
AG
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